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,  ̂ ^ Applicant In person.

i  V Respondent by Ehri Utnesh GaJabRush.
. The Tribunal vide Its order ddted 1

, ,-13th August/ 2003 In CA No. 415/199B directed j
the ̂ respondents.-t-O reexamlne the-mlsifdng |
credit In the light of the particulars funish- |

(■,to^them by the applicant and sort out the
same within a period of 3 months froth the date;!
of receipt of a copy of this order, the
respondents MM^earller not compiled jidth the
directions of the Tribunal within thfe time

^XX4 frame ^lOaaot given to them. It i,s because
of this the notices were issued- to the j

!  iresporrients. The re^ondents have fijed their |
reply today which is taken on records The lea-;
rned counsel for the respondents has stated f
that as per the details at Annexure h-3 j
annexed with the reply full details of the GPF

■ amount which was due to'the applicanp: ̂ has been
shown and JOUC an amount of Rs. 17,05^/- has k
been paid to him which has been accepted by
the applicant under-protest. The learned
counsel for the respondents also stated that

the full and final payment of the GpF amount
has been paid to the applicant and infact an
amount of Rs. 3^0/- has been paid e^^css to
the applicant, i

On the other hand the XKJQ£KB applicant

who appeared in person stated that full
amount of the GPF has not been paid to him and

according to him an amount of Rs. 50»8OO/-
still remais to be paid by the respondents.
In this case WQti we find that the OA was not

\

considered on merit by the Tribunal and the
respondents were^directed to consider the
representation of the applicant and
details given by him to re-examine -l^he case
and make the payments If any due to him. We
find that the respondents have fully complied
with the direction given by the Triliunal as
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pf^r Anncxure R-3.

In view of the this the CCP NOo

34/2004 is dismissed. However, the appj«icant
is given liberty.to apptoach this Tribunal
if he still feels aggrieved and so
advised. Notices issued ace discharged.
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